FAX 03312400148 REGISTERED /Al
CUSTOMS, ENCISE & SERVICE TAN APPELLATE TRIBUNAL
38,MG Marg Civil Lines,G1d Red Building, Allahalad-211001
Regional Branch, Allahabad

ated: 2THI2016
To
Appetiant ag per address in able balow
Respondent as per address i table below
Final Order No. AT1005/2016-X DB dated 24/18/2010
Fam directed (o fransmit nerewith a certified copy of order passed by the Tribunal uader section 35-C(1) of the
Central Excise and Sall Act, 1944,

Asslt, i{'cgisu':sr
Application Appeal Name and Address of Appellant
PRCROSS/0T/2008 E3242008  CCR LUCKNOW
T-A, ASHOK MARG,
LUCKNGOW.
Name and Address of
Respondent
AVADI TRANSFORMERS PV LTI
UNIT-E, VILL- TIWARIPUR, PO~ UTURI,
DISTT.SULTANPUR (UP),,

b

Copy To
Advacatelsh / Consultani{s):

3 Bar Associution, CESTAT, Allahabad

4 Director Publications, Custons, Excise, 1P, Estate, Delii

3 Mfs Centax Publications Py, Lid,, 15312-B, Biisiun Pitamnah Marg, New Delhi-2

6 Company Law Institute of India Pyt Lid,, No.2 {oid no.36), Vaithyaram Street, T Nager, Chennai-17
T Tavmann Alfted Servies Pyl L, 56/3%, New [uohtak Rogd, Wew Dielhi-1 TO0HS

B LAWCRLX Advisurs Fvlo L, LAW Mouse, -8, Secor- 10, Faridabad 121007 {Taryvana)

S TaxlndiaOnline.com v Lad,, 2nd Ploor, Vasant Aveade, Vet Kuanj, How Delhi - 110070

10 Merk Professional Services Pyt Lud., HI8, Everest Blool;, Adiva Enclave, Hydorabad -- 38

11 The TCFAT society, 5 s Wagarjuna Hill,Funpagutla tiydarabad, - 300082

-~

12 MYS Knowledge rocessing Pyt ltd (taxmafagementindia.com), FF-19, 1st Foor,Cross River Mall, CB31

12C1R




: IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL

REGIONAL BENCH : ALLAHABAD
COURT No. §

APPEAL No. E/324/2008-EX[DB] With
CROSS Application No. F/CROSS/107/2008

(Artsing out of Order-in-Appeal No. 120 & 121-CE/LKO/Z007 dated
07/11/2007 passed by Commissioner of Central Exoase & Customs
{(Appeals), Lucknow)

Far approval and signature:
Hon'ble Mr. Anil Choudbary, Member (Judicial)

and
Hen'ble Mr. Anil G. Shalkkarwar, Member (Technical)

1. Whether Press Reporier may be allowed to see | No

the Order for publication as per Rule 27 of the
{ CESTAT (Procedure) Rules, 19827
2. Whether it would be released under Rule 27 of | Yes
the CESTAT (Procedure) Rules, 1982 for

publication in any authoritative report or not?

ém‘.'%”.mmmWheHmr their | ordships wish to see the fair copy | Seen

of the order?

4 Whether order is to be circulated to the | Yes

- Department Authorities?

Commissioner of Central Excise, Lucknow Appeilant
Vs,
Mis Avadh Transformers (P) Lid. Respondent

shrt Pawan Kumar Singh, Superintendent, (AR), for Appellant
None for Respondent
CORAM:

Hon'ble Mr. Anil Choudhary, Member (Judicial)
fonr’ble Mr. Anil G, Shaldkarwar, Member (Technical)

Pate of Hearing & Date of Decision: 24/10/2016
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Y Rs. 10 lacs, the appeal is dismissed under iitigation p
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